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Acts of the Gujarat }egislature and Ordinances promulgated and
Regulntions made by fhe Governor.
The following Act of the Gujarat Legistature hiaving been assented o by the
President on the 22nd February, 1982 is hercby published for gencral information.

K. M. SATWaNL
Secretary to the Government of Gujarat,
Legal Department

GUJARAT ACT NO. 9 OF 1982.

(First publisked, after having received the assent of the TProsident in the
“Guijarat Governmen! Gazette” on the 23rd Febroary. 1982.).

AN ACT
to provide for the constitution of a Tribunal for the purposs of determining
disputes relating 1o conditions of service of the members of the teachinT,
other academic and non-leaching staff of affiliated colleges in the v
State of Guijarat, for nrocedure for imposition of pemalty on any
such member and for matters connected therewith,

Tt is hereby enacted in the Thirty-third Year of the Republic of Twdia
as follows:—

PART-I.
PrRELIMINARY
1. (D This Act may be called the Gujarat Affiliated Colleses Rervipeg Bhurt livle,
Tribunal Act, 1982. ' ?i:;]r:fo:.nd
(2) Tt extends to tha wholo of the State of Gujnmat, coment,
n i
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(3) 1t shall be deemed to have come into force on the Sth December,
1981,

2. In this Act, unless the context otherwise requires,—

(¢} “affiliated college” means a college affiliated to a university under
& relevant University Act;

(b) “appointed day” means the date on which this Act is deeme.l
to have come into force under sub-section (3) of section 1 ;

{¢) “college” means an affiliated college ;

(d) “college employee” means any member of the teaching, other
academic and non-teaching staff of a college (whether confirmed or temporary
or on probation) in the service of such college and for the purpose of any
proceeding under this Act in relation to a dispute referred to in section 8,
includes any such member who has been dismissed, or removed or declared
surplus on account of the introduction of the system of higher secondary edu-
cation or whose services are otherwise terminated ;

{¢} “manager of college” means a person or body of persons in
charge or contio! of the management of a college and recognised as such by the
University to which such college is affiliated ;

{f) “notified order” means an order published in the Official Gazette ;
(9) ‘“‘prescribed” means prescribed by rules made under section ‘17 ;
(A) “relevant University” in relation to a college means the University

to which such college 1a affiliated ;

(i} “relevant University Act” means the Gujarat University Act, 1949,
the Surdar Patel University Act, 1955, the South Gujarat University Act,
1965, the Saurashtra University Aet, 1965 or, as the case may be, the

Bhavnagar University Aet, 1978 ;

(3) “Tribunal” means the Gujarat Affiliated Colleges Services Tribunal
eonstituted under section 3.

PART—II.
TRIBUNAL

3. (I) There shall be established by the State Government by a notified
order a Tribunal to be called the Gujarat Affiliated Colleges Services Tribunal.

(") Tk Stere overnment shall appoint a District Judge or a person
who has heer: or is inalified to be a Judge of a High Court or a District
Court fo bw tle Tribunal,

Beplunation—In  sthis section the exyression © District Judge ”  shall
have the meanins assicned to that expression in article 236 of the Constitution,
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4. The term for which the person constituting the T ibunal shall hold
office andd his conditions of service shali be such as mav be preseribed.

5. The State Government may terminate the appointment of a person
to be the Tribunal before the expiry of the tern of bis office if such person,—

(1) 18 adjudged an insolvent, or

(27) engages during his ferm of effice in any paid employment cutside
the duties of his office, or

(¢%) i3 in the opinion of the State Government, unfit to continue in
office by reason of infirmity of mind or body, or

(tv) s convicted of an offence involving mora! turpitude,

6. (I} The head quarters of the Tribunal shall be at such place as the
State Government may, by a notified order, determine.

(2) Notwithstanding anything contained in sub-section {7), the Tribunal
may sit at such other place or places other than the place of its headquatters
as the Tnbunal may, with the spproval of the State Government, appoint.

7. (/) The Tribunal shall have jurisdiction to entertain and deeide dis-
putes referred to in section 8, all suits and procecdings transferred to v
under sub-section (7} of section 13 aud appeals made under sub-section {6)
of section 14.

(:) Where any order of dismissal, removal or reduction in rank or
otherwise termination of service of a college employee is decided by the
Tribunal to be wrong, unlawful or otherwise unjustified, the Tribunal reay
pass an order directing that the college craployee shall he reinstated in
gervice or, asthecase mav be, restoredl to the rtank, which he held
immediately before his dismissal, removal, reduction in rank or otherwise
termination of service, by the manager of the college and the manager of the
college shall forthwith congvy whii such direetion,

(3) Notwithstandin¢anything contained in any other law for the time
being in foree, where the Tribunal has jurisdiction to entertain and decide
a dispute as aforesaid no other person, officer or authority shall have
jurisdiction to entertain and decide such dispute and any such dispute pen-
ding before any person, orticer or authority on the appointed dav shall as
goon as may be, transferred to the Teibunal for its decision,

8. Where there is any dispute between the Masncor of a college and
auny college employee, which is connected with the conditions of service of
such college =mployse, the manzger or, as the case m:» be, the college
employce may rmake an application to the Tribunal for the decision of the
dispute.
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8. The Tribunal may, with the previous sanction of the State Govern-
ment, male repulations consistent with the provisions of this Aot and the rules
made thercunder, for regulating its procedure, ncluding the award of  costs
by the Tribunal ard the right of “andience bLefore tie T HJLli](li, and for the punr-
pose of eflfective dischurvge of 163 Tunctions and disposal of its business,

10. (i) For the purpose of excrewming its jurisdiction under this  Aet,
the Tribunal shall have the same powers ny ave vested in Civil Court under

" the Code of Civil Procedure, 1908 i respect of the following matters, namely:—

(a} summoning and  enforcing  fhe attendance of any person and
examiniug  lin on  oath

() rerguiving the discovery and produetlon of documents
{ry issmng ecomwissions for the examination of witnesses ;
{d} -~uch other matfers as may be prescribed.
(2y The Triiamal  shall be deemed to be a Court for the purpose of

section 5 of the Limitation Act, 19263.

11. Al proceedings before the Tribunsl shall be deemeld to be judieial
proceedings within the meaning  of sections 193, 219 and 228 of the Indian
Penal Code.

12, BEvery decision of the Tribunal sha® G finad and shall not be ealled
m o guestion before  any Civid Cowet or any otler acthority,

13. () N¥o Civil Court shall have jurisdiction to  setile, decide
or deal with any question which is Ly or under thiz Act requived to  be
settled, decided or dealt with by the Tribunal.

{2y AUl smizs and  proceedings between the manager of a college and

~any  college  empl buyee relating  to di-putes connecled with the  conditions

of service of zuch college emploves, w ueh ara petching in any Civil Court
on  the  appointed c_hy shall Do transferred to and continued hefore the
Trilnal

Provided that norhing 1 this sulescetion shall apply to execution, pro-
ceedings  and  appeals  arising ont of decrees or erders passed by any  such
court hefore the npnn Lvd day wwl snel exeeuthia, preceedings and appeals
Adiadb be dreidid cnd Jenesd of w1 s Vet Las not been euacted
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PART—III
PROCEDURE ror IMPOSITION OF PENALTY 0N CoLLecE EMPLOYEES.

14. {I) No college employee shall be dismissed or removed or re-
duced in rank nor shall his service be otherwise terminated by the mana-
ger of a college except after—

(a) an inquiry in which he has been informed of the charges against
him and given a reasonable opportunity of being heard in respect of those
charges, and

(b) the action proposed against him is approved by the Vice-Chance-
lor of the relevant University :

Provided that nothing in this sub--section shall apply to any college
employee who is appoiuted temporarily for a period less than a year.

(2) The Vice-Chancellor shall communicate to the manager of the college
in writing, his approval or disapproval of the action proposed, within a
period of forty five days from the date of the receipt by the Vice-Chancellor
of such proposal.

{(3) Where the Vice-Chancellor fails to communicate either approval or
disapproval within the period of forty five days specified in sub--section ()
the proposed action shall be desmed to have been approved by the Vice-
Chaneellor.

(4) No penalty (being the penalty other than that referred to in sub-
section (I) } shall be imposed on & college employee unless such employce has
been given a reasonable opportunity of being heard.

(5) Where a college employee is suspended by the manager of a collegs
pending any inquiry proposed to be held agaiust him, the fact of such
suspension together with the grounds therefor. shall be cominunicated
by the menager of college to the Vice Chancellor of the relevant University
within a period of seven days after such suspension and such suspension
ghall be subject to ratification by the Vice-Chancellor within & period of
' forty five days from the date of receipt of the communication . this bebaif
by the Vice-Chancellor and if sach ratification is not communicated to the
manager of the college by the Vice-Chancellor within such period. the sus-
pension of the college employee shall cease to have effect on the expiry
of such period

Dismizssl,
removal
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" coliege

employeed.

Provided that the college employee shall, during the peried of suspension, ‘

be entitled to such subsistence allowance and on such terms and condition:
as may be prescribed.

() Any person aggrieved by an order of the Vice-Chancelior under
clause  {b) of sub--section (I) may make an appeal to the Tribunal within
a period of thirty days from the date of the decision of the Vice--Chancellor,
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13. If » coliege employee desires to submit his resignation, he shall
tender the same in person to the Registrar of the relevant University
and & resiguation by a college employee shall not be accepted by the
manager of a college unless it is so tendered and forwarded to the manager
by the Registrar duly endorsed. The acceptance of any resignation tender-
ed In contravention of this section shall be ineffective,

PART—IV
MISCELLANEQUS.

16. (a) Every contract between the manager of a college and a
college employee whether made before or after the appointed day; and

(b) any term or condition of service of the college employes whether
employed before or after the appointed day,

shall, to the extent that it takes away any right conferred on such college
employee by or under this Act or to the extent of any inconsistency with
the provisions of this Act and the rules made thereunder be -null and
void.

17, (I) The State Government may, by notifieation in the Official
Gazelle, make rules for carrying out the purposes of this Act.

{?) Without prejudice to the generality of the foregoing power, such
rules may be made for all or any of the following matters, namely:—

(a) the term for which a person constituting the Tribunal shall hold
office and his conditions of service under section 4 ;

(b) the matters to be prescribed under clause (d) of sub-section {H)
of section 10 ;

{c} subsistence allowance to which a college employee shall he enti-
tled during his suspension and the terms and conditions thereof under
proviso to sub-section (3) of section 14 ;

(d) any other matter which is to be or may be prescribed by the
rules.

(3) The power to make rules conferred by this section shall be subject
to the conditions of the rules being made after previous publication.

(4) All rules made under this section shall be laid for not less than
thirty days before the State Logislature as soon as may be after they are
made and shall be subject to resoission by the State Legislature or to such
modifications as the State Legislature may make during the session in which
they are so laid or the session immediately following,

(5) Any rescission or modification so wade by the State Legislature shall
be published in the Official Gazette, and shall thereupon take offect.



Bom.
L of
1949,

Guj.
Ord,
1 of
1981.

PART 1IV] GUJARAT GOVERXMEXT GAZETTE, EX,, 23-2-82 9-7

18. (I) Nothing contained in clause {b) of sub-seciion (1)
and sub--sections (2), (3), (5) and (6) of section 14 and section 15 shall
apply to any educational institution established and administered by a
minority, whether based on religion or language.

(2) Nothing in this Act shall apply to employees of a college owned
by Government.

19. The Gujarat University Act, 1949 shall stand amended to the
extent and in the manner set forth in column (2) of the Schedule with
effect on and from the date on which the Tribunal is constituted under
gection 3.

20. (7) The Gujarat Affiliated Colleges Services Tribunal Ordinance, 1981

is hereby repealed,

(2) Notwithstanding such repeal, anvthing done or any action taken
under the said Ordinance shall be deemed to have been done or taken

under the corresponding provisions of thiz Act.
SCHEDULRE

(See section 19),

Title of the Act Extent and manner of amendment

1 2

The Gujarat University Act, (1) In section 514, in sub-section
1949 (Bom. 50 of 1949), (1), the words “an affiliated college and”
shall be deleted,

(2) Tn section 52A,~—

1) in sub--section (/), the words ‘an
affiliated college or” shall be deleted;

(2) in the marginal note, the words,
‘affiliated college or” shall be
deleted.

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR,
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Act o1 the Gajarat Lesistatore and Ordinances promuigated and
Regulations made by the Govemol.

The following Act of the Gujarat Tegislature, having been assented to by the President
on the 16th April, 1uvd is hereby publisied fur veneral information.

Rum. H. K. JHAVERL
Yeeretary to the Government of Gujarat,
Tegislative and Patliementary Affairs Department.

GUIARAT ACT NO. 7 OF 1994
(First published, after having received the assent of the President in the “Gujarat
Government Gazelte” on the 25th April, 1994.)

4N ACY

t» amend the Gujarat Affiliated Colleges Services Tribunal Act, 1982 and the
Gujarat Universities Services Tribunal Aet, 1983.

It is hereby encetud in the Forty-fifth Year of the Republie of India as follows:—

1. This Act may be called the Gujarat  Affiliated  Colleges and  Universities Short title '
Qervices Tribunals Laiws (Amendment) Act, 1991.

Guj. 9 of .
1982. 9. In the Gujarat Affiliated Colleges Services Tribunal Act, 1982, in gection 2, Amend-
in clause (3},— ' ment of
seotion 2 of
(7) the words “ or, a3 lthe case may be,” shall be deleted; ?9122.9 o
124

IY-Ex-12-1
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(2) the following shall be added at the end, namely:—
“or, as the case may be, the North Gujarat University Act, 1986”.
3. In the Gujarat Universities Services Tribunal Act, 1983,—
(#) in section 2, in cleuse (e). -
() the words, ‘.‘or, as the case may be,” shall be deleted;
(o)  the following ‘sha'll be added at the ;aud, namely:—
“or, ay Lhe gase may ho, the North Guijarat University Act, 1986

(2) in the Schedule, the following new entry shail be added a$ the end, namely:—-

“6. The North Gujarat (1) Section 68 shall be deleted.
(Quj. 22 of 1986). . '
University Act, 1986 {2) In section-69, for sub-section (2}, the following

sub-section shall be substituted, namely: —

“(2) 'The deeision of the Tribunal shall be final
and no suit shall lie in any civil court in
respect of the matter decided by the Tribu-
nal, Every request made under sub-section
{1) shall be deemed to be submission to arbi-
tration upon the terins of this section within
the meaning of the Arbitration Aot, 1940
and the provisions of that Act, shall apply
accordingly S

GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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